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Heard Mr, Dhalsamant, ld, osunsel appearing fer the
applicant and Mr, Nayak, ld. counsel for the respondents,
24 Adnittedly, the applicent has been werking as EDDA-cum-
EMC of Tuliudar BO after being selected to the said pest with
effect from 18.8.89., After serving fer some time, he appeared 1n
the recruitment test for appointment to the cadre of Pestman/Mailman,
as a scheduled caste candidate, He qualified in the sald test.

Since there was no vacancy within the givisiernfor which the test was
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held, epticn was called fer from successful candidates feor keing
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pested eutside the divisien/circle where vacancies might be available,
Accerdingly, the applicant gave his epticon. It is his grievance that
even theugh he exercised such eptien, he was net appeinted whereas
the respendent autherities appointed twe ST candidates ignering his
claim, Deing aggrieved he has filed this applicgtien fer a directien
to the respendents te give him gppointment to the pest of Pestman/
Mailman eon the basis ef his success in the exanénatien held en
9.,7.95 and his epticn,

3, The recspendents have filed a written reply whereby it

has been stated that since there was ne vacancy available for SC
community, therefere, the applicant could not be accemmedated. It
has been further s tated that the life of the panel has elready
expired and as such the applicant cannet ke censidered against
subsequent vacancies, Mr, Nayak, 1d. ceunsel fer the respendents

has submitted that even befere filing this applicatien, there was

a fresh selection test for subsequent vacancies but the applicant
did not appear in the s ane,

4, In view of this pesiticn we are unable teo issue any
directien to the resgendents te give appointment te t he applicant,
Accerdingly, the spplicatien is dismissed. However, if the applicant
is found eligible to appear in future selectien test, it will ke epen
fer the applicant te compete with ether cand dates and if he is
found successful, the respendents shall censider his c ase in accer- ]
dance with law,

Bs With the abeve ebservation the applicatien is dismissed. 1
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